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Not only construction works, but even routine 
works are also given to the private 
contractors. 

DR. RAJA      RAMANNA; I   don't 
t. 'iink there is anything wrong in giv- 

x ing   these  to  the  private  contractors, 
if the work  can be done fast      and 

cheaply   as  long   as  security   is  pra- 
' parly  looked after. 

National River Authority to clean UP river 
waters 

*362. DR. NARREDDY THULASI 
REDDY: Will the Minister of ENVI-
RONMENT AND FORESTS be pleased to 
state: 

(a) whether Government are con 
templating any proposal to constitute 
a National River Authority to clean 
up river water all over the country; 

(b) if so, the details thereof; and 

fc) if not, the reasons    therefor? 

THE MINISTER OF ENVIRONMENT 
AND FORESTS (SHRI NILAMANI 
ROUTRAY): (a) A concept paper. for a 
National [ River Action Plan has been 
prepared. -... 

(b) The  Plan  broadly outlines  the 
A'arious   components     such   as   scope, 
functions, organisational   framework, modalities  
of  implementation, etc. 

(c) Does not arise, 
i 
, DR. NARREDDY  THULASI  RED 
DY; The water in mogt of the Indian 
divers   is   contaminated. It   is   not 
suitable   for  drinking  purposes. The 
»flora   and   fauna, especially   fish, are 
decreasing gradually. The main rea 
son for this is the industrial effluent 
released into the rivers. So, I would 
vlike to know from the hon. Minister 
whether the Government is prepared      I 
to   close  the  industries  on  the  river 
banks  which  release  pollutant   efflu 
ents   and  disagree  to the  setting  up 
of effluent treatment plants.  •. 

SHRI  SURESH     KALMADI; Sir, again  
Mrs. Maneka  Gandhi is miss-      > 

ing. Continuously  she  is not here during the 
Question Hour. 

MR. CHAIRMAN: The Cabinet Mi nister  
is  here. (Interruptions)   This is not  
important. Let us     proceed with the  work. 

 
SHRI NILAMANI ROUTRAY-There is 

no doubt that these industries... 

SHRIMATI JAYANTHI NATAKA-JAN; 
Let the Prime Minister tel-us—. 
(Interruptions) 

SHRI NILAMANI ROUTRAY: There is 
no doubt that these iridust-ries are polluting.. 
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SHRI SURESH KALMADI: Can the 
Minister answer the questions which 
relate to hter. (Interruptions) Tns is a 
disrespect to Parliament. After repeatedly 
raising it in Parliament, she has not come 
to the House. (Interruptions) 

SHRI NILAMANl    ROUTRAY: No 
doubt there are certain irregularities. 

 

 

DR. G. VIJAYA MOHAN REDDY: 
SHRIMATI MARGARET ALVA; " 

 
SHRI YASHWANT SINHA: We are 

raising questions which are of tre-
mendous public importance. Let it not be 
wasted like this. We have wasted a lot of 
time in this House. It is totally 
(Interruptions)... Mr. Jagesh Desai, you 
are a senior Member, don't do it. You 
cannot waste Question Hour like this. 
This cannot be allowed. 

 
 

SHRI     VISHWANATH     PRATAP ^ 
SINGH: Sir, the Cabinet Minister fca 
entitled to answer all the questions of his 
Department. 

SHRI SURESH KALMADI: -' 

SHRI A. G. KULKARNI: This is not  
proper; to  identify  one Minister., and to 
criticise is also not proper. You ** have to 
control the House. You said that    the 
Cabinet   Minister is   quite enough to reply 
to the questions. I am very sorry that a lady 
Minister is being unnecessarily harassed.. 
(Inter- _, ruptions)... 

MR. CHAIRMAN: I have already 
said, nothing is going on record. 
Anything being spoken without my 
permission will not go on record. 

SHRI SURESH KALMADI: * 
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SHRI DIPEN GHOSH: Mr. Chairman, 
Sir, there is a rule and procedure of the 
House. A Cabinet Minister is entitled to 
answer questions of his Department. 

MR. CHAIRMAN: I have said it. 

SHRI DIPEN GHOSH: You con. frril 
the House... (Interruptions)... We have a 
right to hear the Minister ... 
(Interruptions)... 

SHRI A. G. KULKARNI: It is your 
duty to protect the Member... ( Inter, 
ruptions). 

 
He can reply to all the questions relating 
to his Department. The question is 
whether the Minister of State should be 
there; this has never arisen. I have a 
ministerial experience of about 20 years 
and I know the procedure. The procedure 
is absolutely clear. If you have any 
special liking or anything... but please for 
God's sake don't disturb the Question 
Hour. Let us proceed with such an 
important question on pollution of rivers. 
Let us take that (Interruptions)... I want 
to make it very clear that the Minister of 
State need not be present. That is clear. 
The law is clear. The xoles are clear and 
the experience is there. 

 

tries on the banks of rivers are greatly 
polluting the river waters and for that, 
the hon. Member has suggested we 
should close down all these industries. 
That will not be possible. Instead of 
closing them down we are trying to 
control the discharges from the various 
industries and for that, we have also 
taken various steps. (Interruptions). 

SHRI NILAMANI ROUTRAY: The 

steps taken by the Government to control 
pollution include the following: — 

(i) Emission standards have been 
prescribed; 

(ii) Air     and     water     quality 
standards have been evolved; (In-
terruptions). 

SHRI JAGESH DESAI: It is already 
there in the statement. Why take 
unnecessarily the time of the Heuse? 
(Interruptions), 

SHRI NILAMANI ROUTRAY. A 
network of 160 big works and 400 water 
quality monitoring stations have been set 
up. National standards for the exhaust 
from automobiles have been laid down. 
Air pollution control areas have been 
notified. Environmental guidelines have 
been evolved for setting up industries. 

MR. CHAIRMAN: You talk only 
about rivers. Water pollution and air 
pollution, we can leave for the time 
being. (Interruptions) The question is 
about rivers. 

SHRI NILAMANI ROUTRAY: Sir, 
instead of closing down industries, we 
are doing our best by calling upon the 
industries to control the discharge into 
the water and for that they have been 
asked to set up pollution treatment 
centres. 

 

SHRI NILAMANI ROUTRAY: Sir, 
there is no doubt that certain indus- 
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DR. NARREDDY THULASI RED- 
DY: Sir (it is said that the green cover in 
Krishna river basin is much below the desired 
level of 33. 3 per cent. What measure the 
Government is contemplating to rectify this? 

SHRI NILAMANI ROUTRAY: Sir, there 
is a proposal for a National River Action 
Scheme and in that the Krishna river also 
comes in so far as pollution from that river is 
concerned and about the green belt that has to 
be preserved. So when we take up this action 
plan, we will take into consideration all the 
major rivers of India. 

SHRI A. G. KULKARNI: Sir, when the 
Minister refers to the Krishna river particularly 
myself, when Mr. Ansari was the Minister of 
Environment and Forests, I had complained 
that a cooperative  sugar   factory   at   Sangli  
is letting in the wastes. There is a distillery    
which    discharges   wastes in the Krishna   
river. Because of that, there are a   large 
number   of deaths among the children because 
of jaundice. When I complained, a team was 
sent from here. Ultimately, I do not want to 
allege anything. A team was sent. The   State   
Government made enquiries. The    reports    
are there. Municipal    records    are    there. 
How many deaths took place because of the 
pollution, in and out of rainy season, of the 
Krishna river, which is the only water source 
there, by   the    distil-laries? Through you, I 
would also like to tell the Prime Minister. 
Because political pressure is built up, the Gov-
ernment   cannot take   any action. I want to 
know whether you will assure me that action 
will be taken and the lives   of children   will be   
saved by preventing    the      pollution    of    
the Krishna. 

SHRI NILAMANI ROUTRAY: I was not 
aware of all these problems. Since an hon. 
Member of the status of Mr. Kulftarni has 
raised the point in this House, I would 
certainly discuss •the matter with him, I 
would take details and let him know whatever 
is possible of being done. 

 
isotn you and Mr. Ghosh* can go to the 

lobby. Do not disturb Mr. Chaturanan 
Mishra. 

SHRI CHATURANAN MISHRA: I do not 
know how the Opposition is moving from 
Maneka to Morarji/ 

SHRI A. G. KULKARNI: He is abusing 
me. What can I do? 

MR. CHAIRMAN: But how did Morarji 
come in? 

SHRI A. G. KULKARNI: There was a 
fight between Indira Gandhi and Morarji. 
That is where we stand. 

MR. CHAIRMAN: I do not know. 
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SHRI NILAMANI ROUTRAY:. Sir, from 

a general question, a particular question is 
raised. 

MR.. CHAIRMAN: This is included. 
Drinking water is an important thing. 
Damodar Valley is important. Industries are 
there. And he is keen that Adivasis should get 
clear drinking water. There is nothing wrong 
with this supplementary. 

SHRI NILAMANI ROUTRAY: So far as 
the Damodar river is concernedl we are aware 
of the fact that industries - and coal-mines are 
greatly polluting its water. For that some-
thing has to be done. The question today is 
about a national concept paper and on how to 
control all tnese rivers... (. Interruptions). 

SHRI CHATURANAN MISHRA: I do 
not want 'all these rivers'. My question is 
specific. What is going to do for the 
Damodar river? 

SHRI CHATURANAN MISHRA: He says 
something has to.. be" done.. Where am I to 
go? 

MR. CHAIRMAN: He will let you know. 

SHRI CHATURANAN MISHRA: My 
question is specific whether he is going to 
look into the matter or not. 

MR. CHAIRMAN: He will look into the  
matter. 

SHRI NILAMANI ROUTRAY: We are, 
therefore, comtemplatihg to have a Central 
authority and in that, Damodar river is in our 
view and we will certainly take that into 
consideration. 

SHRI CHATURANAN MISHRA: By 
what time? 

MR. CHAIRMAN: As early as possible. 

SHRIMATI MARGARET ALVA: Sir, the 
real problem arises because the licencing 
authority for these industries is one, the 
implementing authority of the guidelines 
issued by the Ministry of Environment is an-
other and) in between Ithese rivers flow 
through areas which are controlled by various 
State Governments.. The whole problem is 
multiplicity of authorities and Ministries 
which control the whole question. I would, 
therefore, like to ask the hon. Minister in. 
what way he wouM be able to ensure greater 
co-ordination these various agencies 
themselves because he' says that there is no 
national authority Under his cforSsi-deration 
immediately. I want to know what-the 
alternative is for co-ordination and 
completition among these various ' agencies 
in controlling the pollution existing in the 
rivers of the country. 

SHRI NILAMANI ROUTRAY: Sir, this 
concept paper for National River Authority 
aims at what exactly the hon. Member has put 
in detail. We know that there are several 
rivers in India. Major rivers have been, 14 
which are polluting at various stretches. 

... (Interruptions)... 
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SHRIMATi    MARGARET    ALVA: Sir, 
the rivers are not polluting. The rivers are 
being polluted. 

SHRl NILAMANI RAUTRAY: The 
discharge from industries and other things are 
also polluting the rivers. A Central Authority 
is absolutely necessary to take care of these 
rivers and to chalk out a programme for that 
and that also is under our active consideration. 
For that, money is also required and we are 
looking up to the Planning Commission tr see 
to it if our ideas can be translated into action 
in controlling this pollution. 

SHRl SARADA MOHANTY: Sir, I want 
to know what the progress of Ganga Action    
Plan is so far. 

SHRl NILAMANI ROUTRAY: Sir, under 
the Ganga Action Plan, 262 schemes are 
under execution. Out of these 262 schemes, in 
Bihar it is 35, in West Bengal it is 110 and in 
Uttar Pradesh it is 107. For all these schemes 
there is an allocation of Rs. 284 crores. 

Out of these 262 projects, 152 have been 
completed and others are under way. 

 

 

His question is very simple. There is already a 
plan under operation for cleaning the Ganga. 
There is an authority for that purpose. Will 
that authority come under this authority or 
will it remain separate? 

 
MR. CHAIRMAN: The Ganga Cleaning 

process does not! include cleaning the 
Jamuna; because it is the main  tributary of 
the  Ganga. 

SHRl NILAMANI ROUTRAY: As I 
understand the honourable Member, he wants 
to know whether the Jamuna is also included 
in the Ganga Action Plan. So far it is not 
included. But it is the intention of the Ganga 
Authority to include the Jamuna river also 
because cleaning of the Ganga is not possible 
without cleaning the Jamuna. And then, it also 
depends upon funds. 

National  Sports  Policy 

*363. SHRl. &.. S. AHLUWALIA: Will 
the PRIME MINISTER be pleased to state: 


